\ 216

| TEM NO. 101 COURT NO. 12
SUPREMECOURTOF
RECORD OF PROCEEDI NGS
Civil Appeal No. 6770/2004

COVMNR. , CENTRAL EXCl SE & CUSTOMS, KERALA
VERSUS

M S. LARSEN & TOUBRO LTD.

(Wth office report)

W TH

C. A No. 4468/2006
(Wth Ofice Report)

C. A D 15077/ 2008
(Wth appln.(s) for
O fice Report)

condonati on of del ay

C. A No. 2798/2009

(Wth Ofice Report for Direction)

C. A No. 4234/2009
(Wth Ofice Report)

C. A. No. 4281/2009
(Wth Ofice Report)

SLP(C) No. 949/2011

C. A No. 4893/2011
(Wth Ofice Report)

C. A No. 6084/2011
(Wth Ofice Report)

C. A No. 8477/2011
(Wth Ofice Report)

C. A No. 732/2012

C. A No. 1627/2012
(Wth Ofice Report)

Signature Not Verified

SLP(C) No. 33598/2013

Digitally signed by
Sunman Wadhwa

Dat e:

2015. 08. 13
(Wth Ofice Report)

18:08:12 | ST
Reason:

Date :

C. A. No. 5841/2011
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12/ 08/ 2015 Thi s appeal

CORAM :

HON BLE MR, JUSTI CE A K. SIKRI

was called on for hearing today.

SECTION 111

I NDI A

Appel I ant (s)

Respondent ( s)

in filing appeal

and



HON BLE MR JUSTI CE ROH NTON FALI NARI MAN

For Parties
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B. Krishna Prasad, Adv.
Ani| Katiyar, Adv.

N. Venkat araman, Sr. Adv.
P. K Sahu, Adv.

Radha Shyam Jena, Adv.

J. Samml, Adv.

Prasant Shukla, Adv.

V. Lakshm kumaran, Adv.
M P. Devanath, Adv.

Vi vek Sharma, Adv.

L. Charanaya, Adv.

R. Ranthandr an, Adv.

Adi tya Bhattacharya, Adv.
Hemant Baj aj, Adv.

Anandh K., Adv.

Karan Sachdeva, Adv.

Kedar Nath Tri pathy, Adv.

J. K Mttal, Adv.
Raj veer Singh, Adv.
Praveen Swarup, Adv.

N. Venkat araman, Sr. Adv.
Sanand Ranakri shnan, Adv.
Jay Savla, Adv.

V. Lakshnmi kumar an, Adv.
Jay Savla, Adv.

Prasad Paranj ape, Adv.
M hir Mehta, Adv.
Renuka Shahu, Adv.

L. Charanya, Adv.

Ravi M shra, Adv.

Anand Sukumar, Adv.
S. Sukunar an, Adv.
Bhupesh Kumar Pat hak, Adv.
Meera Mat hur, Adv.

Praveena Gautam Adv.

2
L. K Asthana, Adv.
Reena Ast hana, Adv.
Deepak Tyagi, Adv.

UPON hearing the counsel the Court made the follow ng

Del ay in
condoned.

ORDER

filing Cvil Appeal No. D 15077/2008

Leave granted in SLP(C) No. 949/2011 and SLP(C) No.

33598/ 2013.

Heard | earned counsel appearing for the parties in

all the matters.

Argunments concl uded

Judgment reserved.

(Ni dhi Ahuj a)

(Suman Jai n)

is
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